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THE CHIEF ELECTION COMMISSIONER AND OTHER
ELECTION COMMESSIOI\A%RS 1( C?NDITIONS OF SERVICE)
T, 199

No. 11 or 1991

[T

[25th January, 1991.]

An Act to determine the conditions of setvyice of the Chief Election
Commissioner and other Election Commissioners and for— -
. matters connected therewith or mc1denta1 thereto.

B it enacted by Parliament in the Forty—ﬁrst Year of the Republic
of India as follows:—

CHAPTER I - T

PRELIMINARY
?3‘““ 1. This Act may be called the—Ghaef—Electma—Gemm%ssmnexLand.gthe —=
e Eieeﬁen.@mmlsszoners (Conditions . of-Serviee) Act 1991.° » ., Y
Defipi- 2. In this Act, unless the context otherwise requires,—
tions. L -
(a) “Chief Election Commissioner” means the Chief Election
Commissioner appointed under article 324 of the Constitution; )}/
]..,_.—-éb) “Election Comrnissioner” means any other Election Com—
[(C) issioner appomted under article 324 of the Constitution,
CHAPTER 11 ,
SALARY AND OTHER CONDITIONS OF SERVICE OF THE CHIEF ELECTION -
COMMISSIONER AND ELECTION COMMISSIONERS
Y Cand other ¢lection (ommiss ioners]
Salery, 3. (1) There shall be paid to the Chzef Election Commissioner/a salary

which is equal to the salary of a Judge of the Supreme Court. .

here-shall-be-paid-toan-Flection - Commissione
equal to-the-salary of aJudge of-a High-Court:

Provided that if a person who, immediately before the date of assum-
ing office as the Chief Election Commlssloner or, as the case may be, an
Election Commissioner, was in receipt of, or, belng eligible so to do, had
election to draw, a pension (other than a disability or wound pension) in
respect of any previous service under the Government of the Union or
under the Government of a State, his salary in respect of service as the
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Chlef Electlon. Comm1ss1oner or, as the case may be, an Electlon Commls-
sioner shall be reduced—
(@) by the amount of that pension; and

(b) if he had, before assuming office, received, in lieu of a portion
of the pension due to him in respect of such previous service, the
commuted value thereof, by the amount of that portion of the pension.

4. The Chief Election Commissioner or an Election Commissioner
shall hold office for a term of six years from the date on which he
assumes his office:

_Provided further that t
tion Commissioner may, at a

time, by writing

" sed to the President, resign hi¥ office.

, Explanation—For the purpose of this section, the term of six years
_ in respect of the Chief Election Commissioner or an Election Commis=

sioner holding office immediately before the commencement of . this Act,

- shall be computed from the date on which he had assumed office,

5. (1) A person who, immediately before the date of a"ssuﬁ{ing office

as the Chief Flection Commissioner or an Election Commissioner, was in
service of Government may be granted during his tenure cf office but
not thereafter, leave in accordance with the rules for the time being
applicable to the Service %o which he belonged before such date:-and he
‘§hall Be entitled to carry forward the amount of leave standing at his
credit on such date, notwithstanding anything econtained in section 6.

(2) Any other person who is appointed as the Chief Election Com-
missioner or an Election Comrussioner may be granted leave in accord-
ance with such rules as are for the time being applicable to a member of
the Indian Administrative Service.

(3) The power to grant or refuse leave to the Chief Election Com-

missioner or an Election Commissioner and to revoke.or curtail leave

granted to him, shall vest in the President.

6. (1) A person who, immediately before the date of assuming office
a4 the Chief Eléction Commissioner or an Election Commissioner was

i service of Government, shall be deemed to have retired from service

oh the date on which he enters upon office as the Chief Election Com-
missioner or an Election Commissioner but his subsequent service as the
Chief Election Commissioner or an Election Commissioner shall be

reckoned as continuing approved service counting for pension in: Service
to which he belonged. .
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(2) Where the Chief Electlon Commissioner/demits office [whether
in any manner specified in sub-seett or by reqlgnatmn] he shall,
on such demission be entitled to— Sub ~Sewh'cr (3)7.

(¢) a pension which is equal to the pension payable to a. Judge

of the Supreme Court in accordance with the provisions of Part III

of the Schedule to the Supreme Court Judges (Conditions of Service)

41 of 1958.
Act, 1958, as amended from time to time; and
(b) such pension (including commutation of pension), famlly
pension and gratuity as are -admissible to a Judge of the Supreme
Court under the said Act and the rules made thereunder, as amend-
ed from time fo time, a
28 of 1954,

’ 1ss1b1e to a Judge of a ngh Court
s AeTeunder, as ameﬁd@d‘tmm

A EC 3 ] ~—+—{4) Except where the Chief Election Commissioner or an Election
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Commissioner demits office by resignation, he shall be deemed, for the
purpose of this Act, to have demitted his office if, and only if,—

(¢) he has completed the term of office specified in section 4, or

(b) he has attained the age of sixty-five years, or-as-the-ease-may 9
mo ears

(¢) his demission of office is mechcally certified to be necesmtated
by ill-health,

7. Every person holding office as the Chief Election Commissioner
or an Election Commissioner shall be entitled to subscribe to the Gen-
eral Provident' Fund (Central Services).

8. Save as otherwise provided in this Act, the conditions of service Lk
relating to travelling allowance, provision of rent-free residence and
exemption from payment of income-tax on the value of such rent-free

residence, conveyance facilities, sumptuary allowanﬂe, medlcal famhhes
and such other conditiong of service as are, A&

%ga of the Supreme Cglirt under Chapter IV of the

1958 and the  410f1958.

1

Court under Chaptey’'IV of the High Court j
Judges (Cotiditions of, ervice) Act, 1854 an the rules made there-
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